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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH AT KOLKATA
IANO. OF 2025
IN
MA NO. 19/2024 in OA 25/2023/EZ

IN THE MATTER OF -:

JAMES TELI CAMDER & TONGAM JOMOH ...PETITIONERS
VERSUS

MOEF &CC AND ORS. ...RESPONDENTS

APPLICATION FILED ON BEHALF OF THE PETITIONERS FOR
WITHDRAWAL OF MA NO. 19 OF 2024 ALONGWITH
AFFIDAVIT.

MOST RESPECTFULLY SHOWETH:

1. That it is humbly submitted before this Hon’ble Tribunal that the
present Petitioners had filed an Original Application (OA) No. 25
of 2023 before this Hon’ble Tribunal. The said OA was disposed of
by this Hon’ble Tribunal vide Judgment dated 28.07.2023.




2. That subsequently, a Miscellaneous Application (MA) No. 19 of
2024 was filed by the Petitioners in connection with the said OA
before this Hon’ble Tribunal.

3. That it is pertinent to highlight that meanwhile, All Arunachal
Tribal Rural Panchayat Restoration Andolan Committee
(AATRPRAC) has approached the Hon’ble Guwahati High Court
(Itanagar Bench) through a Public Interest Litigation (PIL) titled A//
Arunachal Tribal Rural Panchayat Restoration Andolan Committee
vs. Union of India and Ors. bearing case no. PIL/13/2023
concerning the same subject matter. It may be noted that the said
PIL is currently pending adjudication before the Hon’ble High
Court. {

The copy of the Hon’ble High Court’s Order dated 03.12.2024 in
the PIL no. PIL/13/2023 is attached and annexed herewith as

Annexure 1.

4. That it is pertinent to mention that the Petitioners’ counsel was
pursuing the aforesaid MA No. 19 of 2024 before this Hon’ble
Tribunal. Howevef, the Petitioners inadvertently remained unaware
of the simultaneous pendency of proceedings concerning the same
subject matter before two different forums, i.e., the Hon’ble

Guwahati High Court (Itanagar Bench) and this Hon’ble Tribunal.

5. That it is most respectfully submitted that it was only when the
Petitioners were contacted for the purpose of filing a rejoinder in

the aforesaid MA that they realized the simultaneous pendency of
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the matters before the Hon’ble High Court and also before this
Hon’ble Tribunal.

6. That it is most humbly submitted before the Hon’ble Tribunal that
the Petitioners sincerely regret and unconditionally apologize for
inadvertently pursuing the matter before two different forums
cornering the same subject matter. It is humbly submitted that the
said act was neither deliberate nor intentional but occurred due to a

lack of proper communication and oversight.

7. That it is most respectfully prayed before this Hon’ble Tribunal that
in light of the abovementioned facts, the Petitioners would like to
withdraw the said MA No. 19 of 2024, with the liberty to pursue
Writ Petition No. PIL/13/2023 which is currently pending before
the Hon’ble Guhati High Court (Itanagar Bench). It is submitted

that the same is done so in the interest of justice.

8. It is humbly submitted before the Hon’ble Tribunal that this
Application is made bonafide and in the interest of justice to ensure
Judicial propriety and avoid the multiplicity of proceedings on the

same subject matter before different forums.

PRAYER

In light of the abovementioned facts, the Petitioners most

respectfully pray that this Hon’ble Tribunal may graciously be

pleased to:
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a. Permit the Petitioners to withdraw the MA No. 19 of 2024 filed
in OA No. 25 0f 2023; and
b. Pass such other and further orders as may be deemed fit and

proper in the facts and circumstances of the present case.

THROUGH
Prakash Pandey /V

Counsel For The Petitioners
M No 8871849683/7805008055
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH AT KOLKATA
TANO. OF 2025
IN
MA NO. 19/2024 in OA 25/2023/EZ

IN THE MATTER OF -:
JAMES TELI CAMDER & TONGAM JOMOH ...PETITIONERS
VERSUS
MOEF &CC AND ORS. ...RESPONDENTS
AFFIDAVIT

I, James Teli Camder S/O Teli Tade_R/O Office of the ALL
ARUNACHAL ABOTANI ASSOCIATION (AAATA), A -Sector, Near
Helipad, opposite- SI-DONY]I, District Papumpare AP & Tongam Jamoh
S/O Hari Jamoh R/O Office of the ALL ARUNACHAL ABOTANI
ASSOCIATION (AAATA), A -Sector, Near Helipad, opposite- SI-
DONY], District Papumpare AP do hereby solemnly affirm on oath as
under:-

1. That, we are the applicant in the instant case and fully conversant
with the facts of the case and hence, competent to swear on this
Affidavit.

2. That, we are filing the present IA along with Annexure before the
Hon’ble Tribunal and the contents from para 1 to last have been
drafted under on our instructions and the same have been explained
to us by my counsel.

3. That, we have read and understood the contents and based on the
documents filed alongwith the application.
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VERIFICATION
We, the above named deponents do hereby verify that the contents of the
paras above are true and correct and no material fact has been concealed.
Signed and verified on January, 272025 at : s
% olv
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sL.NO...99>......
Date.. 7—31 o ) ),oz.f
DEPONENT 1
pﬁ%_ DEPONAETI

NOTARY PUBLI: OATH COMMISSIONER .

Soiemnly a hrmed befgre me this day 7
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tnf?igc?;gn? ggd ihal the deciarant seemed HALLEY K. JAMOH

paccly o Undersiend fum NOTARY GOVT. OF A.P.
' East Siang District (A.P.)
Regd. No. 7/2024
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THE GAUHATI HIGH COURT

Annexure A1

Page No.# 1/4

(HIGH COURT OF ASSAM, NAGALAND, MIZORAM AND ARUNACHAL PRADESH)

(ITANAGAR BENCH)

Case No. : PIL/13/2023

All Arunachal Tribal Rural Panchayat Restoration Andolan Committee (AATRPRAC)

Age: 0

Occupation :
Address:H.Q Naharlagun
A Sector

Arunachal Pradesh

Represented by its President Shri Maji Tayem a Permanent Resident of Village

Kamrang
PO/PS Seppa
District East Kameng

Presently residing at Dikrong Colony Nirjuli
District Papum Pare
Pin Code 791109

VERSUS

THE UNION OF INDIA and 7 Ors.
Age: 0

Occupation :

Address:Represented by its Secretary
Environment and Forest

Govt. of India

New Delhi 110001

2:THE STATE OF AP

Age: 0

Occupation :

Address:Represented by the Chief Secretary
Govt. of Arunachal Pradesh

Civil Secretariat

Itanagar

Arunachal Pradesh.



3:the Commissioner/Secretary
Age: 0
Occupation :

Address:Department of Environment and Forest

Govt. of Arunachal Pradesh
Civil Secretariat

Itanagar

Arunachal Pradesh

PIN 791111

4:the Principle Chief Conservator of Forest (PCCF)

Age: 0

Occupation :

Address:Govt. of Arunachal Pradesh
Itanagar

PO/PS Itanagar

Govt. of Arunachal Pradesh

PIN 791111

5:the Chief Conservator of Forests

Age: 0

Occupation :

Address:Easter Arunachal Pradesh Circle
Tezu

PO/PS Tezu

Arunachal Pradesh.

6:the Chief Conservator of Forests

Age: 0

Occupation :

Address:Easter Arunachal Pradesh Circle
Tezu

PO/PS Tezu

Arunachal Pradesh.

7:the Conservator of Forests (HQ)
Age: 0

Occupation :

Address:Department of Environment
Forests and Climate Change
Itanagar

PO/PS Itanagar

Arunachal Pradesh.

8:the Deputy Commissioner
Age: 0
Occupation :
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Address:Namsai District
PO/PS Namsai
Arunachal Pradesh. PIN 792103

Advocate for : Abhai Kumar Singh
Advocate for : GA (AP) appearing for THE UNION OF INDIA and 7 Ors.: Advocate ,

b

, appearing for 2,

8, respectively.

BEFORE
HONOURABLE MR. JUSTICE ROBIN PHUKAN
HONOURABLE MR. JUSTICE N. UNNI KRISHNAN NAIR

ORDER
03.12.2024

(N. Unni Krishnan Nair, J.)

Heard Mr. A.K. Singh, learned counsel for the petitioners and Mr. N. Ratan,

learned Additional Advocate General of Arunachal Pradesh for all the respondents.

Mr. Singh, learned counsel for the petitioners has submitted that he may be

10
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permitted 3 (three) weeks’ time to bring on record an additional affidavit assailing
the findings so arrived at by the Chief Conservator of Forests, Eastern Arunachal
Circle, Tezu, Arunachal Pradesh, in its Inquiry Report dated 09.03.2023, brought on
record in the instant PIL by the respondents by way of filing the additional affidavit
dated 03.06.2024.

In view of the submission of Mr. Singh, 3 (three) weeks time is granted to bring
on the record his pleadings assailing the findings of the said Inquiry Report dated
09.03.2023.

List the matter after 3 (three) weeks, on a date to be fixed by the Registry.

JUDGE JUDGE

Comparing Assistant
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